CENTRAL ADMINISTRATIVE TRIBUNAL
Principal Bench

0.A, No, 2820 of 1991
New Delhi, dated the 21st Sept. 1995

HON'BLE MR, S.R. ADIGE, MEMBER (A)

9 t, Sushm@ Kumari sharma

/o late shri Laxmen rRss,

Ex-Driver Lo Shed, Delhi Sarai Rohilla,
Delhi-110006,

2, Smt, sarla Kum8ri Sharma,
o late shri Lawmen Dass,

Ex=0river Looo Shed, Delhi sarai philla,
hi=110006,
o Reilwdy Quarter No,126=(,

Le oo R‘iluay L'Dlony, Kishanglnj,

(None app adr ed) 4

VERSUS
Union of India through the

1. Gener2l Menager,
Northern Reilway, -
Ba2rods House, New Dalhio

2,/ The Divisional Railuay 'Managor,
Northern Reilway,
Bikaner.

3. The loco Foreman,
Nor thern Railway Loco Shed,
meter G2uge, Delhi sarai Rohilla,
Delhi=-110006.

4, the Estates Of ficer,
Nor thern Reilway, pRM's Office,
B:I.klln ar . P Y Y RESPONDENTS

(By Adwoc®te: shri R.L, Ohawsn)

ORDER_(O RAL)

BY HON'BLE MR, S.R, ADIGE, MEMBER (A)

P
The Tribunal héd directed fresh no tices
t;d
to be issued to the appl:lcﬂnts,either[engega ano ther
counsel or to argue thusolvas, In view of the
lotnsel 1

fact that the 8pplicen tﬁAS’Iri Relan had withdrawn

from the ctse.

return
2. Notice wds 8coordingly issued and service /.

: A
hag been received, but the 8pplicents neither wer
present in person nor through counssl, Under the

circumstences this 0.A, is dismissed for def8ul t and

Ren=pre secu tion. /




